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t In exerciss of the powers conferm
by sub=section ection 122 of tho Tncome=tax Act,1361(43 |
1961) and of all th r powers enabling it 4in that bohalf and in
partial mocdification of all previous notifications in this rega:
the Central Eoard of Direct Taxea hereby directs that the Appell
te Aseistant Comminsioner of Income-tax of the Ranges specified
in Column 2 of the Schoedule below shall perform their functions
in respect of the persons and incomes assessed to Income=-tax or
Super-tax in the Income-tax Circles, Warde and Districts especi=-
fied in the Corresponding entry in Col.3 thereof:- .
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1. D-Remge, New Delhi, 1) Diatrict-IIIi}) (14),14(AddL.),14(In
| adal. ), (15), {289, (293, (32),32( aadl. )
(34) end (35), New Delhi,
| 1i) Iat Addl. Survey Oircle-I1I, N.Delhi
\ 111) 3rd Addl, Survey Circle-ITI, N,Delhi
: iv) 4th Addl., Survey Circle-III, N.Delhi
% v) 5th Addl, Survey Circle-III, N.Delhi

Yhiere &n Income~tax Circle, Ward or District or part
thereof stpnds tranaferred dy this Hotification from one Hange
to another Range, Appoals arising out of the essossments made in
that Incom¢-~tax Cirelo, VYardas or District or part thereof and
pending immediately bYefore the date of the notification before ¢t
Appellate dssistant Cormissioner of Income-=tax of the RHanges
from whose that Income-tax Circles, Warde or Diatrict or part
thereof is transferred shall from the date this notification
taken effe¢t be tranoferred to and dealt with by the Appellate
Apsistant Commissioner of the range to whom the said circles ward
or Dietriot or pvart thereof ia transferred,
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